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Now Delhi , ihis the day of October, 2002

HON'BLK MH-KUI-DIF S 1 MGH,MKliBKRCJUDI-)
HQN'Bl-K MR.il. F. SIMGH, MKMBHR (A)

\

S.P. Dewett

(Presently worting as leohnioal Officer,
Nirman Hhawan, New Delhi)

Versus

RHVIHW AFFI.ICAl^T

Union of India

Ihrough

(1) Secretary,
M/o Urban Development,
N i rman Bhawan, New De1hI.

(2) Director General (Works)
0.P.W.D. , Ni rman Hhawan,

Mew De1h i .

Q R D H R BY CI RCIJ1..AT i ON

By Hon'ble Mr-Knldip Slngh-MemberCJudl)

Respondent!

I'he present RA No. 226 of 20(12 has been fi led by the

appl icant for review of the order passed in OA No.2724/2001 on

9.8.2002.

2. In the HA the review appl icant has taken more or less

the same grounds to argue the RA, which he had taken whi le

arguing the OA. Whi le del ivering the judgment, al l the grounds

were considered. No fresh error has been pointed out which may

cal l for review of the order. Further, the RA does not come

within the ambit of Order 47 Rule 1 OPO read with Rule 22 (2)

( f ) ( i ) of the Admi n i st rat i ve Tr i buna. 1 s Act.

2. In view of the above, nothing survives in the RA,

which is accord i ng 1 j' dismissed.
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